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W. HIE, 2000 | 3 & 3@l

Hes e SaieRT
A 2R STl B, TaRR, 1999 ¥ YE D, 125.00 € D

HRTs RAeT B @ atelral, AS) Qa1 werarslt ¥, HRaY, 2000 ¥ AW g
Irdiaal & 7 WREEH TR @ 6.00 ®. ¥ HI@R 4.00 © wafiEe
R farl 39 oReg, a1 Naai N WRgd Ay 3 BREd 2000 W YS
e 2R Yo ¥ 475.00 ®. & ARG R 3R 4.00 & Rt
wReEd R mivd

wREd, 2000 ¥ I Y Ry B foy, SwdERl 1 avd I IR
& Pufw @ fifg, 8 g Jgdu 9w aita dafta Re o o
qA, dan vErEalt g uegd dh § A T ¥ Tew afd HY 20 WS
J 30 Ve ¥ gE TN A T BT & IRY B Bk B A Ay W
frlk $W g, A T8 A b AW ¥ S T AT FH &l T
Rpell @ qaoE T6 WO A W E yRom e g Al
arafad IRE & aAftread fee 8l

U B TR AT I T & 0, BRad, 2000 ¥ WA AaT T
R ST TS R ¥, ud g addw O T s 7Ed Rt
BT o A, A Y 63.00 W (AW 475.00 & W 422.00 F. HH) CIEED
¥ W TREEE TR 0.65 . (TN 4.65 ® A 4.00 & FW) ¥ fire &4 €l
=@ yBR, oY & Afdy, uRY STdET 53.00 % § & 98 AR HH W
AN TR erdn & IS e-Sud areh EE B 0.65 T W YU TS
ATyl SEEwl & fore, W AR Rl Sueem W 50 e quRersH
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I fear & o), 99 ww fadw W, IS T quEr ot A 53.00 w. -
0.65 ® X 50 M 20.50 & M| dqUA & Ig GF A 7S Re
SO T, BYEd, 2000 A ] BN (g & fag awof 111 &) SR
9 T I B O 76 b A D AU D3 99 AN Re IdT T8 a9
S|

il B Ry 7 | et 81 Wi Ty el qawesw & &4
BN D qIE (HRAQ, 2000 W M) HAY: 500.00 F. 3R 4.50 & WA fae
ST ®A & S Ay WaT Haransi g1 wegd By MY €1 g Sl & AR
W Hihal 7 7Fe RNe Iunigamsit S daure fHRy A gfeeng 78.00 %
(500.00 . - 422.00 &) WS T U Tafep FaWD TARCEH FAR B
qe ¥, 39 7S & AW ¥ I 0.15 . ( 4.65 ® - 4.50 &) wfd fe &1
o e 81 39 avg, Afdd wee SRw dda Suneaell S a3
¥, ufd Sudien 78.00 % wiame ¥ ¥ I A werax g 9 96 WiE
TP HAFC-SuanT # Raer @ §er & 0.15 ® 9§ O B 4R I3 B
amadt &1 I8 A (Fuan areft [V <), b are Re Senwiet o,
WA, 2000 § A q9 6 AN @ W9 d6 & giben ¥ faffeste @
e SRE S ar] A8 & ol

gd-sed (N-US) Swiamslt aftq, defars SRE dbor IuHIeRsh &
e A, siaa Wiftd TIRerA SRE &1 gEE e @ A, FN adrg
T3 fafer &1 & SrgeRer T g1 39 aElY @ A el @ AT &
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ferg A 98 TS YA AT @ S WRAW, 2000 ¥ UgA & forg em) o
¥ I8 &@ 1 6 wRad ok W, 2000 & WMl & foU siftrerwr dar
gt &R waia siraa defors <Rw, A iRk wfba - M1 & forg &
FR S dadd SRE A $9 &1 (&-Ued Rei W W 78 919 S
it &1 gafIy, WREQ, 2000 W, IBfe Re SuMwRt D g o
qudl Sufyd T8 e o WEaIfdd w8 gl § AWl ¥, 39 fRufa A
AR B H GG AT T D AT SUHIGART & o & g &1 qenfy,
PO qHcl H, BRaQ AR 7 2000 & fU N IR @ @ 9§ IR
I wdftd aRr & faar faar T g1 3eagT & w3 9 YET Sl E
fh, JaE B, A & qE g AU T N IAD 37T,
yftrevor, o 3R ITARAT o), Aar yerdiel & sfaRed =1 taha o,
T BIAd W ToR @ 2l uRfRufadl & graarigds diHeiT & d1g, 3R
S A SR8 BN A1 98 b AR T Y|

aRl & forg Afafaur=

T e # fNgfua aufEl, wAS el YT N, WA UM Ud
I IUANFRT & g Rere & SE-Tsaid @ 91 9= of WNdl I8
ged g 6 R qmar 8 Sudiaansli &1 a1 garr 3 A a8 8 9
Rt 1 3, 2001 ¥ Y PP, IR TEN P SRA fdll ¥ HH D @@
& A1 wEa €l o= it wwell #, qofial @ M o sk e
YEIT & 419 DIg AT I AT FHENAN BNIR & Gehar g
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AR @ SudErar & Gy ¥ faRga AR R S aifdy areife
ST IURGARit &1 M Ry oM o v 18 &1 UdAS AA W d
oifeq f% 98 28.2.2001 T®, & AR Y 3Ms &I, Tag gN AfeRgfaa, afi
SyiEl B 41, IRl & R § fRga Ao € € 8k FeiRa ar @
S & o) B A B wWRT W, AU ITHRISH B, YA ST
3o SR Arorrelt & o, aega: aod B T IRET W RIAE A G

$B AW #, iR W dR W -y Iudiaslt & fafie o, o
98 eae oS fRar & 99 vl 3 & oY |aT yardr N S9at @
@& fow WY 77 anawad el W ITHESH B ggn B fAy A wawn
BN, A IU B - frEfefad Sury g g
(F) THW & Fa9 AT T 10 W I qEr D AR,

() 9@ W R 3@ JE@aR § wrdviiae fagme @
(M I e iR Y@= §, ok TE-TE AW o ¥ SIS 9N

AT § T8 a09 < AR & IR ¥, IEH Ao B A0S A

G CRICC

1 32001 ¥ IS §Y, IR) TE o S aafd & wfey w) dar
W, & AR U Mg @I, ¢¥ quiyar ufed, ST Iudaiall @ gt
e gar & o arm &1 & AR T 3ms P 3 & fb dar warar e
UN SUGE IfHSl & MR W YA gA & ol 7 W qd-ved
ITAIFTS @ A AT S el FAN-INAT U B IR B fBEEg
& forv Wi 3o Suaer 78 €1 39 TSR I Absl & IR W), &
IR ¢ g I IR B Sy R WA U B A A frmw s o
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O A ) iRy off W Jar yerdr d U & W UE € RSP Suwan A

IS 99D 7 8 9H|
NwI § 7 qRad=

WErpRer 36 a1 BT AT § 6 59 919 o ¥ S ves € 9 @
B ¥ 4fds ¥ oRadT & whd ¢ TR aRNgfam qefal A siv fRae
R, BIC-HIC qEclld T & §ha &1 WY qa, A e wuren gatw
§, 3R Ader g @ & AR T aE IS st H gl sl
I IS & BRI B AT B [ A5dq HAS Tg anl
fb, ama <@ I ok SES wRiRET A ArE, "ER QR B
ifErevel, SRE W Fedl 1R AR ToR W &

TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
New Dethi, the 25th January, 2001

No. 301-9/2000-TRAI (Econ.).— In exercise of the powers conferred upon it under sub-
section (2) of section 11 of the Telecom Regulatory Authority of India Act, 1997 to notify, by an
Order in the Official Gazette, tariffs at which Telecommunication Services within India and outside
India shall be provided, and in view of the decision of the Honorable High Court of Delhi in CW-
6483/99, the Telecom Regulatory Authority of India hereby makes the following Order.
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The Telecommunication Tariff (Twelfth Amendment) Order 2001

(2 of 2001)

SECTION |

a) Short title, extent and commencement

i. This Order shall be called “Telecommunication Tariff (Twelfth Amendment) Order
2001.”

ii. This Order shall be deemed to have come into force with effect from 1™ August 1999

iii. This Order contains Tables 1 through VIII in Section 1I specifying the amount of
refunds that shall be made by cellular service providers to subscribers of cellular
mobile services as a result of reduction in the license fee payable by the service
providers following their acceptance of migration from the fixed license fee regime to
revenue sharing.

iv. This Order contains at Annex A, an Explanatory Memorandum that explains the
reasons for this amendment to the Telecommunication Tariff Order 1999.

ECTION 11

Refunds

Tables I through VIII provide for the amounts of refunds that shall be made to
different categories of subscribers in metros and circles following the change in the license
fee regime with effect from August 01, 1999.

—
Table 1 ;: Standard Tariff Package — METROS
Refund Amounts from August 1999 to January 2000 (In Rs.)
Refund of Rental Per Subscriber PLUS| Refund Per Minute of use by the subscriber
Metro 0perator#Aug-99 Sep-ﬂ Oct-99{Nov-99 Dec-9%l an-00|Aug-99(Sep-99| Oct-99| Nov-99| Dec-99 | Jan-00
Delhi Airtel 178.00[178.00{178.00| 53.00{ 53 00 53.00{ 135 1.351__ 135 1.35 I.E 135
Delhi Fasar 178.60(178 00{178.00{ 53.00 5300 53.000 135 135 135 135 135 135
Mumbali BP1, 178.00/178 00[178.00] 53.00! 53 00| 53.00 135 1.33 1.3; 1.35 1.35 1135
Mumbai HMTL 178 001 178.00{178.00] 5300 53.00{ 5300 135 135 135 135 1.35 1.35
aennni RPG 178.00(178.00{178.00, 53 00[ 53.00{ 53.00f 135 1.35 135 1.35 1.35 1.35
Chennai Skycell 178.00{178.00{178 00} 33.00{ 53.00{ 53.00 1.35] 1.35( 1.35 1.35 135 lﬂ
Calcutta  [Spice Cell| 178.00/178 00/ 178.00] 53.00| 33 5300 1.35 1.35 1.35 1.35 115 ILS
Calcutta [UMTL 178.00{178.00|178.00| 53.00[ 53.00{ 53.00 1.35( 135 1.35 1.32 135 lﬂ
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] Table I : Standard Taciff Package - CIRCLES
Refund Amounts {rom August 1999 to January 2000 (In Rs.)
_ ___r —— e
Refund of Rental Per Subscriber  PLUS| Refund Per Minute of use by the subhscriber

[CategorylCircle |Operators] Aug-99Sep-990ct-99Nov-99[Dec-99Tan-00) Aug-99] Scp-99] Oct-99] Nov-95] Dec-99] Jan-00
A" Circle [ 17800[i78 00178 00 7800] 78.00 78 00] 135 135 1.3 1.35 135 133
178 00{178 00{178 00| 7800 78.00[ 78 00] 135 135 13% 135 135 135
" lGwaral  |Fascel T_T'/—&ii(j’ns 00{178.00] 78 00 78 00| 7%.00] 1.35] 135 135 133 1.35 1.35
Gujarat  |Bula 17800178 00[178.000 7800 7800 7800 135 135 135 135 135 135
e ITata 178.00]178 00[178 00| 78.00] 7800] 78 00] 1.35 135 135 135 135 135
AP~ " |Bhamm 178°00[178 00178 0] 7800 7800] 7800|135 135 135 " 135 138 135
 Jkamawka Bhadi | 178.00278.00178.00] 7800] 7800] 78.00] 135 135 135 135 135 138
| Kamamk: |Spice 17800/178.00]178.00 78 00 78.00] 7800 ~ 135 135 135 135 135 138
TN R 178.00{178.00/178 00 78.00] 7800 78.00] 135 135 135 135 138 135
T W TTAwea | (7800|178 00[178 00 78.00] 7800, 7800 135 135 135 38 133 133
B' Circle[Kcrala_ [Escotel | 17800]178 00]176 00| 78 00] 78 00] 7800 135  1.33] 135] 133 135 133
| erala  8PL_ 178 00(178.00[178 00 7800] 78.00{ 7800 135 135 135 135 133 135
B Pumab —Spice | 178.00{178 00{178.000 7800 78.00] 78.000 135|135 13s| 13s] 135 135
Haryana  [Escotel 178 00]178 00|178.00] 78 00| 78.00, 78 00| 135 133 135 133 135 133
| P (W) |Escotel | 17400]178 00]178.00] 7800 78.00] 78.00 1.35] 135 135 135 135 135
UP (E) |ADL 178.00[178 00178.00, 7800] 78 00| 78 00 1.35] 135 135 135 138 135
UP.(E) IKoshika | 178001178.001178 00 78 00{ 78.00{ 7800] 135 138 135 135 133 1.3%
Rajasthan_[Hexacom | 178 00[178 00{178 00{ 7800 7800] 7800 135 135 138] 135 133 135
__ MP RPG 17800178 00[178 00] 78.00( 7800] 78.00] 135|133 135 135 135 139
M.P Reliance | 178 00178 00178 00] 78 00] 7800/ 7800 135|133 135 135 133 133
W B Reliance | 178.00]178 00{178.00] 78 00| 78.00] 78 135 138 135 135 138 135
C’" CircleH P Bharti 17800{178-00{178 00 76.00{ 7806 7806 135 135 135] 135 135 135
HP. Relance | 178.00[178 00{178 00] 7800{ 78.00] 78 00] 135 133 135 135 135 135
Bihar Reliance | 178.00|178 00{178.00]_78 00| 78.00] 78 135 135 135 135] 133 135
| [Orissa  [Refiance | 178 00[178.00]178 00 78.00] 78 00] 78.00] 135 133 135 135 135 135
Assam  [Reliance | 178.00/178 00|178.00] 78 00| 78.00] 78.00] 135 135 135 133 135 135
I NE. amce | 17800178 00]17800] 78.00] 7800] 73 135 138 1% 138 138 139
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Table H1: Standard Tariff Package— METROS (In Rs.)
Monthly Refund Amounts from February 2000 onwards
Metro Operatorj February 2000 onwards
Refund amount in Rs.
(Cannot be less than Zero)
Delhi Airtel Rs 53 00 — Rs 0.65 *(MOU)
Delhi Fssar Rs 53 00 ~ Rs. 0.65 *(MOU) B
Mumbai BPL Rs 53.00 - Rs. 0.65 *(MOU)
Mumbai HMTL Rs 53 00 ~ Rs 0.65 *(MOU)
Chenmai  RPG Rs 53 00 — Rs 0.65 *(MOU) |
Chennai Skyeell Rs 53.00 ~ Rs. 0 65 *(MOU)
Calcutta Spice Cell Rs 53 00 - Rs 0.65 *(MOU)
Calcutta Rs 5300~ Rs 0.65 MO
Note MOU is minutes of use by the subs riber 1n a specific month
Table IV: Standard Tariff Package —- CIRCLES (In Rs.)
Monthly Refund Ameunts from February 2000 enwards
Category  |Circle [Operators February 2000 onwards
Refomd amount in Rs.
(Cannot be less than Zero)
A’ Circle Maharashtra [BPL Rs 7800 — Rs. 0 15 *(MOLU)
harashtra [Birla AT&T Rs 78 00 —Rs 0 15 *(MOU)
\Gujarat IFascel Rs 78.00 — Rs. 0.15 *(MOU)
Gujarat Birla Rs 78.00 — Rs 0.15 *(MOLU)
AP Tata Rs 78 00 — Rs 0 15 ¥(MOU)
AP, [Bharti Rs 78,00 —Rs 0.15 ¥MOU)
Karnataka iBharta Rs 78.00 — Rs. 0.15 *(MOU)
K arnataka Spice Rs 78 00 —Rs 0.15 *(MOU)
T.N {BPL, Rs 78 80 - Rs 0.15 YMGU)
TN Aarcel Rs 78 00 —Rs 0 15 *(MOU)
B’ Circle [Kerala Escotel Rs 78.00 —Rs 0 15 *(MOU)
Kerala BPL Rs 78.00 — Rs. 0 15 *(MOU)
Punjab Spice Rs 78.00 - Rs 0.15 *(MOU)
Haryana iEscotel Rs 78 00 - Rs 0.15 *MOD)
U P. (W) [Escotel Rs 78 00 = Rs 0 13 *(MOU)
U.P (E) ADL Rs 78 00 — Rs 0 15 *(MOQU)
UP (E) [Koshika Rs 78 00 — Rs. 0 15 *(MOU)
Rajasthan Hexacom Rs 78 00 ~ Rs 0 13 *(MOU)
P RPG Rs 78 00 — Rs. 0 15 #(MOW)
P Reliance Rs 78 00 - Rs 0 15 *(MOU)
W B Reliance Rs 78 00 — Rs 0.15 *(MOU)
C’ Circle HP. \Bharh Rs 78 00 - Rs. 0 15 ¥(MOL))
HP Reliance Rs 78 00 — Rs 0.15 *(MOU)
Bihar Retiance Rs 7800 - Rs 0.15 %MOU)
Orissa ehance Rs 78 00 — Rs 0.15 *(MOU)
ssam Reliance Rs 78 00 — Rs 0 15 *(MOU)
E nce Rs 78 00 - Rs 0 15 *(MOU)

Note MOU 1s minutes of use by the subscriber in a specific month




[T 11—TE 4] NI 1 TR TEN 25
Table V: Refund Amount per Minute of Actual Use (In Rs.)
Alternative Tariff Package (ATP) Subscribers
Metro Service Areas
etro perators Aug-99 | Sep-99 | Oct-99 | Nov-99 | Dec-99 | Jan-00 [Feb-00 Mar-00]
Delii Aurtel 142 198 15 13 229 357 068
Delhi [Essar 1.30 07 3.0 1.91 2.01 366 212 1 88
Mumbai IBPL.
Mumbai HMTL 0.07
IChennai RPG
Chennai Skycell
Calcutta pice Cell 2.25
Calcutta TL
Note: Where cells have been left blank indicates that no refunds are required 10 be made
Table VI: Refund Amount per Minute of Actual Use (In Rs.)
Pre Paid Subscribers
Metro Servite Areas
etro Operators | Aug-99 [ Sep-99 | Oct-99 | Nov-99 | Dec-99 | Jan-00 | Feb-00 | Mar-00
Delhi rtel 331 116 0 80y 0.32 1.6% 0 14
Delhi [Essar 3.61 0.06 0 33 0.16 074
Mumbai BPL 1. 0.89
Mumbai 334 18 1 81 1.0l 0.7 0.67 1.1 1.18
Chennai RPG
IChennai kycell
Calcutta Spice cell 0.6 0.0
Calcutta UMTL _J
Note: Where cells have been left blank indicates that no refunds are required to be made
” T Table VII; Refund Amount per Minute of Actual Use (In Rs.) ]
Alternative Tariff Package (ATP) Subscribers
Circle Service Areas _
\CategorylCircle ]()pcrntors T Aug-9 Sep-9%  Oct- Nov- Dec- Jan-00] Feb-0f Mar-
" CircleMabarashtraBPL T 0959 024 ]
MahareshiaBurla AT&T 045 041 0.18 019 035 013
- IGuyarat Fascel
T Gwanat | Birla 065 B
AP [Tata
""""""" P Bhart: ~
" Karnataka [Bharu
o taka Spice s —]
TN L
TN Ajrcel | i
'Ci erala [Escotel
Kerala PL _
Pugab  [Spice 020 010 | 002 ]
[Harvana scotel
P (W) Jscotel
UP @) DL o
UP (E) [Koshika
" Rajasthan  Hexacom 051 071 111 141 | 13l
M P ‘
P. Rellance B T ]
W B Relunce 0.50 220
' CircldH P Bharti
H P
ihar Reliance )
Orissa Reliance
Assam Reliance . N e
[ INE liance

;7///“

v =

Note. Where cells have bees Teft blank mdrcates thai 10 refunds are required fo be made
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Table VIII: Refund Amount per Minute of Actual Use (In Rs.)
Pre-paid Subscribers
Circle Service Areas
(Category [Circle [Opermors Aug-99  Sep-99 Oct-99 Nov-99! Dec-9 Jan-00;  Feb-Hy Mar-0
A' Circle MaharashtraBPL
MaharashtraBirla 1.09
T&T
{Gujarat (Fascel
ujarat Birla
AP, Tata
AP Bhart1 0.66
Karnataka [Bharti
arnataka Spice
N BPL
[T.N. Aircel
' Clrele [Kerala IFscotel
Kerala BPL
Punjab Spice 0.21 022
- Haryana scotel . -
P. (W) [Escotel
P.(E) IADL ]
UP (E) [Koshika
Rajasthan  Hexacom 153 165 182 081 | 037 124 0’7 053
M.P RPG ]
M.P Reliance |
W B Reliance
' CircleH P. Bharti
T HP Reamee | — ]
Bihar Reliance |
| Onssa Rehance
IAssam Rcliance
IN.E. Reliance
Note: Where cells have been left blank indicates that no refunds are required to be made
By Order,

HARSHA VARDHANA SINGH, Advisor (Economnic)

[ADVT. II/IV/Exty./142/2000]
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ANNNEX-A
EXPLANATORY MEMORANDUM

This Order notifies the refunds that must be made by the cellular mobile service
providers to their subscribers, consequent to the change in license fee regime from 1%
August 1999 A background to this exercise is provided by recalling the Order of the
Authority with respect to Calling Party Pays regime, the decision of the Delhi High Court
(CW 6483/99) in respect of this Order (in CW 6483/99), and a partial refund provided by the
Cellular Mobile Service Providers. The Order specifies amounts of refunds that are required
to be made to the cellular mobile subscribers in metros and circles by the different service

providers

Calling Party Pays (“CPP”), High Court Judgement, and Partial Refund By Cellular

Service Providers

The Authority had specified a Calling Party Pays (“CPP”) regime for Cellular Mobile, to
be implemented from 1" November 1999 This regime aimed at reducing the tariffs in view
of the license fee reduction and at introducing the CPP regime. The regime was challenged
in the Honourable High Court of Delhi, which ruled in its Order dated 17" January, 2000
that the Authority did not have the jurisdiction to alter the interconnection revenue share
and, therefore, the tariff regime as envisaged could not be implemented 1n addition, the
High Court observed that:

a) License fee paid by cellular operators has decreased since 1* August, 1999;
b) The license fee reduction has led to a benefit to cellular operators;
c¢) It is the duty and function of TRAI to ensure that the benefit which the cellular operators

have received is passed on to the consumers; and that
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d) The Court was sure.that the TRAI would keep this in mind and issue necessary

directions in this behalf’
During the Court proceedings, Cellular Operators agreed to reduce tariffs for subscribers

on the standard tariff package. On this matter, the Court Order of 21* January, 2000 states

as follows:

“Mr. Subramanium states that in deference to the observations made by this Court,
when it dictated its Judgement on 17" January 2000, the Cellular Operators’
Association has on its own voluntarily decided that all Cellular Operators will reduce
the monthly rental to Rs. 475/- per month for Metro Service Area and Rs. 500/- per
month for Circle Service Area with effect from 1* November 1999. He states that
they will also reduce the “Air Time Charges” to Rs. 4/- per minute for Metro Service
Area and Rs 4 50 per minute for Circle Service Area with pulse rate of 30 seconds

duration with effect from 1¥ February 2000.

Mr Subramanium further states that the credit for reduction in monthly rentals will
be given in the monthly bills of the consumers during the three months starting from

February 2000 onwards ™
Calculation of Refunds as a result of the change in license fee

In compliance with the High Court’s observations, TRAI had undertaken the task of

studying the impact of a change in the license fee regime from a fixed license fee to a

revenue share license fee regime The refunds which cellular mobile operators have to

consequently provide to the customers have been worked out

To work out these refunds, only the impact of licence fee has been studied -The
methodology used for determining the revised tariffs after a change in the license fee is the

same as that used initially to determine the cellular mobile tarifts

Under that methodology, separate cost base for rental and call charge was
determined, and the license fee was added to these cost bases to obtain cost based tariffs for

cellular services. Different methods of allocating the license fee costs to these bases were
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considered to ascertained reasonable levels for rentals and airtime charge. After such a
consideration, cost based tariffs for cellular services were derived on the basis of an equal
distribution of license fee costs towards rental and airtime respectively Hence, out of the
monthly license fee payable of Rs 500 00 per subscriber per month for metro subscribers,
Rs.250.00 was included in the cost based monthly rental charge and Rs. 250.00 was
included in the cost based airtime charge The rental so arrived at was Rs 600 00 per month
while the airtime was determined at Rs 6 00 per minute. These tariffs were notified in the
Telecommunication Tariff Order (TTQO) 1999 and were applied as standard tariff for circles

also.

From the above tariffs, if we take away the license fee component, the cost-base for
rental becomes Rs 350.00 per month (ie, Rs. 60000 - Rs 250.00). The cost-base for

airtime charge by applying the same logic becomes Rs. 3 92 per minute. To this cost base,
which includes all costs other than license, the license fee has to be added to arrive at the
final rental and airtime charge. The formula to be used thus becomes
Cost Base
1-1

Where Cost Base = All costs other than ficense fee; and

L= license fee 1.e. 17% of revenue

The resultant amount works out to be Rs. 422.00 per month and the revised airtime
charge becomes Rs. 4.65 per minute (i e Rs. 4.72 rounded down to Rs, 4.65 in view of the
pulse rate of 20 seconds specified in the standard tariff package) These revised tariffs (Rs.
422 00 per month rental and Rs. 4 65 per minute air time charge) provide a basis for

estimating the refunds from cellular service providers.

g
S PGl R es ) — 5T
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In working out the refunds, the Authority has taken into account also the fact that the
Cellular Mobile operators had themselves provided certain refunds for the period November,
1999 onwards for standard tariff subscribers. The refunds have therefore been calculated for
the period from August 1999 (i e. since the change in the license fee regime) taking account
the following tanff reductions already made by the operators themselves.

a) November 1999 to January 2000 Service providers gave a refund to the subscribers of
standard tariff package at the rate of Rs 125 00 per month for metros and Rs. 100.00 per
month tor circles,

b) February 2000 onwards: In addition to the above mentioned refund, a lower airtime
charge was levied for standard tanff subscribers In metros it was Rs 4 00 per minute
and in circles Rs 4 50 per minute In both cases, pulse duration of 30 seconds was used.

In view of the above, refunds due to the subscribers have been calculated separately

for the period upto January 2000 and from February 2000 onwards.

A. Period from August 1999 to January 2000

Standard Tariff Subscribers

The refunds due to standard tariff package subscribers in metros and circles from
August 1999 until October 1999 are specified as a combination of two amounts One is a
fixed amount per subscriber ie Rs 178 00 (Rs 600 00 — Rs 422 00) per subscriber per
month on account of difference in rental, while the other amount is linked to actual airtime
usage by the customer during the month For each minute of airtime used, the subscriber is
eligible for a refund of Rs 135 (i.e Rs 6 00 - Rs 4.65) These refund amounts are given in

Table I for metros and Table 11 for circles
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The corresponding estimate of refund from November 1999 onwards takes into
account the fact that from November 1999 cellular operators have made refunds of
Rs 125.00 per month for metros and Rs. 100 00 per month for circles to the standard tariff
package subscribers Thus for the period November 1999 to January 2000 the refund to
standard tariff subscribers in metros is estimated to be Rs. 53 00 (Rs 178 00 — Rs 125 00)
per subscriber for rental plus Rs 135 per minute of actual airtime usage For circles it is
Rs. 78 00 (Rs. 178 00 — Rs 100 00) per subscriber on account of rental plus Rs 135 per
minute of actual airtime usage. These refund amounts are given in Table 1 for metros and
Table 11 for circles

Alternative Tariff Subscribers

In alternative tariff packages, the service providers have built in different
combinations of monthly rentals and airtime charges In calculating refunds due to the
subscribers on alternative tariftf packages, the Authority has been constrained by the fact that
the variety of tariff packages and the relatively large number of changes in these tariffs
render it difficult to make detailed and accurate calculations of average tariffs during the
period under consideration. For the sake of implementing the refund scheme, therefore, the

Authority has had to work out the average level, based only on the available data

To determine the amount of refund for alternative tariff packages which would be in
line with the refunds determined for standard tariff packages, the following procedure has been
followed First, Rs 422.00 is deducted from the aggregate of amount of rentals realised under
alternative tariff packages from the total number of subscribers to these packages The residual
amount which then represents airtime charges is added to the airtime revenue charged To

arrive at per minute charge, this figure is divided by the total minutes of airtime used The
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resultant figure is the effective per minute airtime charged. From this per minute airtime charge
Rs. 4 65 per minute which is the charge arrived at after taking the revised license fee into
question is deducted to find out whether any refund on account of airtime charges is due to the

users of these packages.

In cases where average airtime tanfl charged by the service provider based on the
method described above is lower than the cost based tariff estimated following the reduction in
license fee liability (ie. Rs 4.65 per minute), no refund is proposed because it follows that

benefits of the license fee reduction have already been passed on to subscribers It would thus

be seen that in Tablec V and VII, in case of some service providers, subscribers to Alternative

Tanff Package do not get any refund.

On the other hand, if the estimated average airtime tariff is higher than the cost based
airtime tariff (ie. Rs 4.65 per minute), the excess is determined to be the refund amount per
minute of use Thus, for alternative tariff packages the refund amount is computed in rupees per
minute For example, if the refund amount determined by the Authority is Rs. 1.66 per minute
for a given month, a subscriber who has used 100 minutes of airtime in that month shall be
eligible to receive Rs 166.00 from the service provider for that month. The refund amounts for

alternative tanff subscribers are shown in Table V for metros and Table VII for circles

Prepaid Tariff Package Subscribers

The same methodology as for alternative tariff packages is used for pre-paid tariff

subscribers. These refund amounts are shown in Table VI for metros and Table VI for circles.
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B. Period from February 2000 opwards

Standard Tariff scribers

In addition to the monthly rental reduction of Rs. 125.00 provided to standard tanff
subscribers from November 1999 onwards, metro service providers reduced airtime charge from
Rs. 6.00 to Rs. 4.00 per minute to these subscribers from February 2000 onwards. Thus, the
‘new standard tariff package’ provided from February 2000 comprises a monthly rental of Rs.

475 00 and airtime charge of Rs. 4.00 per minute in metros.

For the period February 2000 onwards, the standard tariff package with reduced
license fee is compared to the package provided by the service providers. The change in pulse
duration from 20 seconds to 30 seconds makes the comparison difficult. Depending upon the
average duration of calls, the average price may differ in the case of the two pulse rates. For
want of any other alternative, the calculations have assumed that the change in pulse rates does

not affect the average price substantially.

In metros, calculations show that for standard tariff subscribers, the revised standard
tariff offered by service providers has a higher rental by Rs 53.00 (i.e. Rs. 475.00 - Rs. 422.00)
compared to the benchmark standard tanff package estimated with reduced license fee. The
charge however is lower by Rs. 0.65 (i.e. Rs. 4.65 - Rs. 4.00) per minute.  Accordingly, the
refund amount shall be Rs. 53.00 per subscriber less Rs. 0.65 multiplied by actual minutes of
airtime usage. For example, a subscriber who used 50 minutes of airtime, the refund amount
shall be Rs. 53.00 — Rs. 0.65 * 50 = Rs. 10.50, This formula for refunds shall be applicable to
metro standard tariff subscribers from February 2000 (for the formula please see Table IIT) until

a new standard taniff package for metros is specified.
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The situation in Circles is different from in metros. The reductions in monthly rental
Rs. 500.00 and in airtime charge to Rs. 4,50 per minute (from February 2000 onwards) are
lower than that offered by metro service providers. Based on these figures the standard tariff
subscribers in circles have been charged Rs 78.00 per month more than the benchmark rental
(Rs 500.00 ~ Rs. 422 00), while being provided a benefit of Rs 0 15 per minute (Rs. 4 65 - Rs
4.50) compared to the benchmark airtime charge  The refund amounts for circle standard tariff

package subscribers, therefore, shall have to be Rs. 78.00 per subscriber per month less Rs 0 15

multiplied by the number of minutes of actual airtime usage in the month  This refund formula
(please see Table IV) shall be applicable to circle standard tariff subscribers from February 2000

onwards until a new standard tariff package for circles is specified.

Alternative Tariff Pack nd Pre-paid Tariff Package Subscribers

For alternative tariff package subscribers, including pre paid subscribers, average
monthly airtime tariff is estimated using the same methodology as mentioned above for these
tariff packages  Data verification for this period has been done in the same manner as for the
period prior to February 2000. Calculations show that the average alternative tariff charged for
the months of February and March 2000 for most service providers is lower than the benchmark
tariff estimated above for both metro and circle service providers. The same is true for pre-paid
tariff subscribers as well. Accordingly, no refund accrues and, therefore, is not proposed for
alternative taniff subscribers from February 2000 in such cases. In these cases as it stands the
benefits of license fee reduction have already been passed on to subscribers  Where refund is
due for the months of February and March 2000 it has been shown in the relevant tables. The
Authority is seeking additional information on revenue and usage from service providers and as
it monitors the situation carefully it would review/modify the tariffs should that become

necessary at any stage
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Methodology for Providing Refunds

Refunds that are notified in this Order shall be made by each service provider to its
subscribers after due verification of the records available with the service provider and/or the
consumer. It is proposed that for all subscribers who are still with the service provider, refunds

could take place by reduction of bills over a period of four months beginning from 1% April

2001 In all other cases, the refund should take place in a manner mutually agreed upon

between the subscriber and service provider.

Extensive publicity on refunds should be made by all service providers, though not
necessarily by publishing names of individual subscribers. Every service provider is required to
submit to the TRAI by the 28% of February 2001 its detailed plan of providing to the subscribers
the refund notified herein and at the end of the prescnibed four month period (April to July). A
report on the actual amounts refunded under each of the tariff plans offered by it to its

customers.

In certain cases, especially for the pre-paid platform, subscribers who have left the
network will need to be traced by the service provider in order to effect the refund. The
following steps shall be taken by the service provider to trace such subscribers.

a) By reaching him at the address given at the time of registration,
b) General advertisement in the leading newspapers;
¢) By prominently displaying the plan for refund at all its sales and services

outlets and at other centers where it has interface with the public.
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At the end of the stipulated period of four months beginning 1% April. 2001, the
service providers shall also provide to TRAI a hist of untraced subscribers with the refund
amounts due where these can be worked out on the basis of data available A list of pre-paid
subscribers where adequate data was not available to work out the individual refund amounts

should also be provided separately In light of the data received, TRAI would consider the

option for appropriate utilization of the amount which should have been refunded but has

remained with the Service providers because the subscriber could not be traced

Further change in tariffs

The Authority recognizes that some component(s) of the present calculation could
undergo changes in the future necessitating minor adjustments in the calculations made and the
rcfunds notified In that event, should the adjustment called for be matenial and practicable,
TRALI shall notify their implementation An important test of practicability of implementing the
required adjustment would bc that the cost of implementation is commensurate with the amount

being adjusted The Authority is keeping the taniff situation under constant review
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